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None for the ,Ipplica- nt. Sri A.K. (3aur 

for the respondents. l'he respondents have filed 

a ,vlisc. Application No.1 344 of 1994 in which it 

sub[nittbd that ti-le rielief prayed fol: by the 

applicant in this U.A. has already been granted 

to him by the departure t. In support of this 

contention, the respon ents have annexed a letter 

dated 23.12.93 0.nnexu e-1) to this Misc.ippli- 

cAiony 	which it h s been stated that the 

disciplinary action ag inst the applilcnt hat 

been cancelled and con ernt 	authority has been 

directed to grant all 'onse'quewtial benefits. 

In view of facts stated in the :vlisc. 
th344144 

ApplicatronLit appears to us that O.A. has he— 

come infructuous. In tiiew of this the petition 

is disposed of as infrfactuous. 
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